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ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS, Efc.

The followiny Act of the Andhra Fradesh
Leyislative Assembly received the assént
of the Governor on the 22nd April, 2001
and the said assent is hereby first
published on the 25th April, 2001 in the
Andhra Pradesh Gazette -for general
information:~-

ACT No. 19 OF 2001.

AN ACT TO AMEND THE ANDHRA PRADESH
ANCIENT AND HISTORICAL MONUMENTS AND
ARCHAECLOGICAL SITES AND REMAINS ACT,
1980,

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Fifty-second Year of the Republic
of India, as follows:-

1. (1) This Act may be called the
Andhra Pradesh Ancient and Historical
Monuments and Archaeological Sites and
remains (Amendments) Act, 2001.

(2) It shall come into force on
such date as the State Government may by
notification in the Andhra Pradesh
Gazette appoint. :

2. In the Andhra Pradesh Ancient and
Historical [onuments and Archaeologyical
Sites and Remains Act, 1960, in section
2,

(i} in clause (a), in the opening
paragraph, for the words. “one hundred
years", the words, "seventy five years",
shall be substituted; :
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(ii) in clause (b), in item {v),. for
the words, "one hundred years", the words
"seventy five years", shall be substitu-
ted; and B :

(iii) in clause (d)}, in the opening
prarayraph, for the words, "one hundred
'years", the words, "seventy five years",
shall be substituted.

K.G, SHANKAR,
Secretary to Government,
" Leyislative Affairs &

Justice, (F.A.C.},
Law Department.

STATEMENT OF OBJECTS AND REASONS

" The Andhra Pradesh Ancient and Histori-
cal Monuments and Archaeoloyical Sites
and Remains Act, 1960 (A.P. Act VII ©Of
1960) provides for - preservation of
ancient and historical monuments, and
archaeoloyical sites and remains other
than those of national Importance for the
reyulation of archaeocloyical excavations
and for the protection of sculptures, cam
vings and other-objects as defined under
section 2 which have been in existence
.£or not less than one hundred years..

In pursuance. of the decisions taken by
the Secretaries of State and Union Terri-
tories in chargye of art & Culture in the
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conference held at New Delhi- and the re-—
‘quest ‘of the. Mlnlstry of Education and
culture, Government of India, the
Director of Archaeoloyy and° - Museums,
Andhra. Pradesh, Hyderabad has requested
the yoverninent to amend section 2 of the
'said Act so as to facilitate the depart-
ment to protect the archaecloyically im-
portant monuments,  sites etc.,, of mére
than seventy five years old.

The Government after careful examina-
tion of the proposal of the Director. have
decided to take precautiocnary' measures
and aveoid damagye for the historical monu-
ments and archaeologyical sites . and
remains of the State which have, n in
existence for not less than "seve five
years" by suitably amendinyg clauses (4},
(b) and {d) of section 2 of the said
act.

' This Bill seeks to yive effect the
above decision.

KADYAM SRIBARI
Minister for School Educatzon.
Museums ,Archaecloyy,Archieves

Adult Education and Libraries.s





